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(RAM KARAN SINGH Vs THE STATE OF MADHYA PRADESH)

1
Gwalior, Dated : 29-09-2018

~ Shri K.B. Chaturvedi, learned senior counsel alongWith Shri G.P..
Chauramya learned counsel for the petitioner.

Heard on the question of admission and interim relief.

Counsel for the petitioner submits that investigation was conducted ‘
by the SDOP, Lahar District Bhind (M.P.) and according to the report. ;
alleged complaint was found to be a false The Superintendent of Police
vide order dated 06/02/2018 dlrected the police authorities to close the
case in pursuance to the report of SDOP but the same has been reopened

by the amended Act. '
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